FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
NAKODA FRUIT PRODUCTS PRIVATE LIMITED

RELEVANT PARTICULARS

L. Name of corporate debtor NAKODA FRUIT PRODUCTS PRIVATE LIMITED
2 Date of incorporation of corporate debtor 15/06/2001
3. Authority under which corporate debtor is Registrar of Companies, Mumbai

g g

incorporated / registered

4, Corporate Identity No./Limited Liability UIS110MH2001PTC132368
Identification No. of corporate debtor

g, Address of the registered office and principal office F.N.64 ABC India Ltd. Near Telephone Office, Nagpur, Nagpur

(if any) of corporate debtor City, Maharashtra, India 440002
6. |Insolvency commencement date in respect of |3 19.5023 (IRP appointed vide order dated 13-10-2023 and
corporate debtor order received on 14-10-2023)
7, Estimated date of closure of insolvency resolution 10-04-2024
process
8. Name and registration number of the insolvency | Mr. Varun Vashisht
professional acting as interim resolution professional | IP Reg. No - IBBI/IPA-001/IP-P-01919/2020-2021/13141
9. Address and e-mail of the interim resolution | R-8, South Extension Part 2, South, National Capital Territory of
professional, as registered with the Board Delhi— 110 049
Email: cavarunvashisht@ email.com
10. | Address and e-mail to be used for correspondence | R-8, South Extension Part 2, South, National Capital Territory of
with the interim resolution professional Delhi — 110 049
Email: cirp.nakodafruitproducts@gmail.com
11. | Last date for submission of claims 27-10-2023

12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional

13. | Names of Insolvency Professionals identified to actas | Not Applicable
Authorised Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and (a) https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives (b) Not Applicable
Are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement of a corporate
insolvency resolution process of the Nakoda Fruit Products Private Limited on 13-10-2023 and appointed Interim Resolution
Professional (IRP), through same order.

The creditors of Nakoda Fruit Products Private Limited are hereby called upon to submit their claims with proof on or before 27-
10-2023 to the Interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [NA] in

Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Varun Vashisht

Interim Resolution Professional

Date: 15-10-2023 IP Reg. No - IBBI/IPA-001/IP-P-01919/2020-2021/13141
Place: Delhi Validity of AFA Upto: 24.07.2024
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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
NAKODA FRUIT PRODUCTS PRIVATE LIMITED

RELEVANT PARTICULARS

NAKODA FRUIT PRODUCTS PRIVATE LIMITED
15/06/2001

Registrar of Companies, Mumbai

.| Name of corporate debtor

.| Date of incorporation of corporate debtor
.| Authority under which corporate debtor
is incorporated /

.| Corporate Identity No /Limited Liability
Identification No. of corporate debtor

. | Address of the registered office and
principal office (if any) of corporate

U15110MH2001PTC132368

F.N.64 ABC India Ltd. Near Telephone Office, Nagpur,
Nagpur City, Maharashtra, India 440002

debtor
. | Insolvency commencement date in 13-10-2023 (IRP appointed vide order dated 13-10-2023
respect of corporate debtor and order received on 14-10-2023)

. | Estimated date of closure of insolvency | 10-04-2024
resolution process

.|Name and the regjstration number of
the insolvency professional acting as
interim resolution professional

.| Address and e-mail of the interim
resolution professional, as registered
with the Board

), Address and email to be used for
correspondence with the interim
resolution professional

Last date for submission of claims
Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

- (@) Relevant Forms and

(b) Details of authorized representatives
are available at:

lotice is hereby given that the National Company Law Tribunal, Mumbai Bench has
rdered the commencement of a corporate insolvency resolution process of the Nakoda
ruit Products Private Limited on 13-10-2023 and appointed Interim Resolution
rofessional (IRP), through same order.

he creditors of Nakoda Fruit Products Private Limited are hereby called upon to submit
1eir claims with proof on or before 27-10-2023 to the Interim resolution professional at
1e address mentioned against entry No. 10.

he financial creditors shall submit their claims with proof by electronic means only. All
ther creditors may submit the claims with proof in person, by post or by electronic means.
financial creditor belonging to a class, as listed against the entry No. 12, shall indicate
s choice of authorised representative from among the three insolvency professionals
sted against entry No.13 to act as authorised representative of the class [NA] in Form CA.
of false or proofs of claim shall attract penalties.

Mr. Varun Vashisht
IP Reg. No - IBBI/IPA-001/IP-P-01919/2020-2021/13141

R-8, South Extension Part 2, South, National Capital
Territory of Delhi - 110 049

Email : cavarunvashisht@gmail.com

R-8, South Extension Part 2, South, National Capital
Territory of Delhi - 110 049

Email : cirp.nakodafruitproducts@gmail.com
27-10-2023

Not Applicable

=

Not Applicable

(a) https://ibbi.gov.in/home/downloads
(b) Not Applicable

Every

Contact

ARecruitment
Supplement

THURSDAY in
The Indian
Express,
The Financial
Express &
Loksatta

Advtg. Details

0712-2236897

Sd/-
)ate : 15-1(.)-2023 Varun Vashisht
'lace : Delhi Interim Resolution Professional
IP Reg. No - IBBI/IPA-001/IP-P-01919/2020-2021/13141 071 2-2236873
Validity of AFA Upto: 24.07.2024
- GUPTA/

AGGARWAL

Agrawal - Bisa Wanted
Bride Singhal, 6’1 boy,
25 years, Post Graduate,
Oown business and
house at Navi Mumbai,
Well settled, needs
homely,educated girl,
no demands. Mob:
9869007317/ 9137005725.

0070867330-1

KAYASTHA

Classifieds

 BUSINESS |

BUSINESS OFFERS

Bangalore Based MFG of
USFDA approved SPINAL
IMPLANTS with 4000
plus successful
surgeries conducted
across India wishes to
appoint distributors in

PROPERTY

PROPERTY FORSALE

READY 1/2/3 BHK Flats,

Shops & Offices
Khamla, Omkar Nagar,
Jaitala, Hajaripahad,
Gayatri Nagar,
Untkhana, Dabha.
Gandhi Builders-
8888820901/2,
7666883935.

00800776551

unrepresented areas in

Wanted Beautiful Bride
for Kayastha Indian
Forest Service Officer
32/170cm, B.Tech,
M.Tech from IIT Kanpur.
Father Renowned
Neurologist Owning a

India. High quality
implants and option to
return stock if not
moving . Interested
parties with spine
experience can contact
: 8886003173

SMALL ADVT.
BIG RESPONSE

-Contact-

0712-2236897
0712-2236873

salescoordinator@rivar Hospital. Call:
pmedical.com 7985670572,
<mailto:salescoordinat drspradhan@rediffmail.
or@rivarpmedical.com> com

0040688434-5

NRI/GREEN CARD

0050228248-2

MATRIMONIAL
BRIDE WANTED

BRAHMIN

Well qualified, beautiful
girl for handsome
Australian PR Punjabi
Brahmin Boy, Master in
Cyber Security,
22/01/1997, 5'10”, 2:05
PM, Phagwara.
#9463536682 Marriage
Bureaus Please Excuse.

0020466161-1

UPPERCLASS AFFLUENT
FAMILY SEEKS
BEAUTIFUL SLIM
DENTIST , DOCTOR, IT,
MBA CA GIRL FOR
HANDSOME DDS JAT
SIKH BOY, 94/5’ . FAMILY
SETTLED ABROAD.
CASTE NO BAR. TEXT
DETAILS: +91
9306233483

0020466146-1

| "IMPORTANT" |

Wil e bl o in
acepiance of siveriising
ey, FLE nolpomssl o veridy
i ondenis. The Indian
Evpeess ) Lirrdiod oo b
hold resporeible for such
canlends, ol for iy bk or
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SOUTH EAST CENTRAL RAILWAY POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LTD.

E-AUCTION NOTICE FOR PARKING STAND CONTRACTS

Work Description : - E-Auction for allotment of Two Wheelers and Four
Wheelers parking stand contracts at BJRI Railway Stations.

E-Auction has been invited for the work of two wheelers and four wheelers
parking stand contracts at Bijuri Railway Station. The catalogue has already
been published on the IREPS Website (https://www.ireps.gov.in.) The details
are as follows:-

Catalogue| Auction Lot Contract
No. |C2t€9°Y|n 18 Time| LotNo. Description Period
Parking Lot for Two
BSP- (Parking-| 25-10-23 PARKING- Wheelers and Four | 1096
PARK- |\ i ed o BSP-BJRI- | wheelers at circulating | pays
BJRI3 | Mixed) | 15:00:00 | px-26.23-1 | area in Bijuri Railway
Station.
CPR/10/250 Assistant Commercial Manager, S.E.C. Railway, Bilaspur

3 south East Central Railway

(&) @secrail

CIN: U67100MH2007PLC174759

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

from-the date of receipt of the said notice.

Whereas, The Authorized Officer of the Secured Creditors under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice as mentioned below calling upon the borrowers to repay the amount mentioned in the notice within 60 days

Thereafter, the Secured Creditors have assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as its own/act-
ing in its capacity as trustee, herein after referred as EARC under Sec.5 of SARFAESI Act, 2002 is more specifically mentioned below. EARC has
stepped into the shoes of the Secured Creditors and all the rights, title and interests of the Secured Creditor with respect to the financial assets
along with underlying security interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed by the Borrower
and EARC exercises all its rights as the secured creditor.
The borrower having failed to repay the amount, notice is hereby given to the Borrower(s), Co-Borrower(s) & Guarantor(s) and the public in gen-
eral that the undersigned being the Authorised Officer of Edelweiss Asset Reconstruction Company Limited has taken possession of the prop-
erty described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on the mentioned against each property.

No and Co-Borrower

Sl Loan Account Number/ Borrower

Demand Notice
date and Amount

Trust Details P

Date of

Symbolic/Physical
[

SHRADHA Al TECHNOLOGIES LIMITED

(Formerly known as Shradha Industries Limited)
CIN : L51227MH1990PLC054825
Registered Office : 1st floor, 345, Shradha House, Kingsway Road,
Nagpur - 440001, Maharashtra, India
Email ID : shradhaindustrieslimited1@gmail.com,
Website : hitps://shradhatechnologies.com/ | Phone No.: 0712-6617181/82

OF 3RD EXTRA OR
NG, REMOTE E-VOTI

NOTICE is hereby given that

1. The 3rd Extra Ordinary General Meeting (EOGM) of 2023-24 of the Members of

the Company will be held on Monday, 06th November, 2023 at 11.30 a.m.

through Video Conferencing (VC)/ Other Audio Visual Means (OAVM) in

compliance with the General Circulars dated April 08, 2020, April 13, 2020 and

May 05, 2020, January 13, 2021 and May 5, 2022 and 28thDecember 2022

and 25th September 2023 (collectively referred to as “MCA Circulars”) issued

by the Ministry of Corporate Affairs and Circular No. SEBI/HO/CFD/CMD1/CIR/

P/ 2020/79 dated May 12, 2020 read with circular no. SEBI/HO/ CFD/CMD2/

CIR/P/2021/11 dated, January 15, 2021 and May 13, 2022 (collectively

referred as “Circulars”) issued by the Securities Exchange Board of India

(“SEBI”) without presence of physical quorum to transact the business as set

outinthe Notice of the Extra Ordinary General Meeting.

Electronic copies to the Notice of 3rd Extra Ordinary General Meeting (EOGM) of

2023-24have been sent to the members whose email-ids are registered with the

Depositories/Company. The same is also available on the Company’s website at

www.shradhatechnologies.com and website of the Stock Exchange i.e.

Metropolitan Stock Exchange of India at www.msei.in. and BSE at

https://www.bseindia.com/.

Members whose email address is not registered with the Company/ Depository

Participant(s) (OR) Members who wish to update their email address are

requested to get the same registered /updated by following procedure given

below:

a) Members holding shares in demat form can get their email address

registered/updated by contacting respective Depository Participant.

b) Members holding shares in physical form may send an email request to the

Company’s Registrar and Share Transfer Agent, Skyline Financial Services Pvt.

Ltd. along with a signed scanned copy of the request letter providing the email

address and mobile number.

Members will be able to cast their vote electronically on the businesses as set

forthin the Notice of the EOGM either remotely (during e-voting period) or during

the EOGM when window for e-voting is activated upon instructions of the

Chairman).The instructions for joining the EOGM and the manner of

participation in the remote electronic voting or casting vote through e-voting

system during the EOGM has been provided in the Notice of EOGM. Member’s
participating through VC/OVAM facility shall be counted for the purpose of

reckoning the quorum under Section 103 of the Companies Act 2013.

. In compliance with the provisions of Section 108 of the Companies Act, 2013

read with Rule 20 of the Companies (Management and Administration) Rules,

2014 as amended from time to time and Regulation 44 of the Securities and

Exchange Board of India (Listing Obligations and Disclosure Requirements)

Regulations, 2015, the Company is pleased to provide remote e-voting facility to

its members, to vote from a place other than venue of the EOGM. The Company

has engaged the Services of Central Depository Securities Limited (“CDSL’) to
provide e-voting facilities to its members, to cast their vote in a secure manner.

Those members who shall be present in the EOGM through VC/OVAM facility

and had not casted their votes on the Resolutions through e-voting or otherwise

not barred from doing so, shall be eligible to cast vote through remote e-voting
system during the EOGM. The members who have casted their votes by remote
e-voting prior to the EOGM may also attend/participate in the EOGM through

VC/OVAM facility but shall not be entitled to cast their votes again.

. The remote e-voting period commences on Friday, 03rd November, 2023 at 9.00
a.m. and will end on Sunday, 05th November 2023 at 5.00 p.m. The e-voting
module shall be disabled by CDSL for voting thereafter. The Members of the
Company, holding Equity Shares in dematerialized (demat) form as well as in
physical form, as on cut-off date of Monday, 30th October 2023 may cast their
vote electronically on Special Business(es) as set outin the Notice of 03rd Extra
Ordinary General Meeting through electronic voting system of Central
Depository Services (India) Limited (CDSL)

. CS Riddhita Agrawal, Company Secretary in Practice, Mumbai (Membership
No. FCS 10054, Certificate of Practice No. 12917 & Peer Review Certificate No.
1838/2022) has been appointed as the Scrutinizer to scrutinize the voting and
remote e-voting process in a fair and transparent manner.

. In case of any queries/grievances relating to voting by electronic means the
Shareholders may refer the Frequently Asked Questions (“FAQ”) and e-voting
manual available on CDSL Website under Help Section or write an e-Mail to
helpdesk.evoting@cdslindia.com
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For Shradha Al Technologies Limited

(Formerly known as Shradha Industries Limited)
SD/-

CS Harsha Bandhekar

Company Secretary

ICSI Membership No. ACS 54849

Date : 13" October, 2023
Place : Nagpur

Loan Account No: LNAGSTH0000060043 &

1. | LNAGSTT0000061450. 1. Sandhyarani Padmakar

Shende (“Borrower”) 2. Padmakar Chindhuji
Shende (“Co-Borrower”)

09-04-2021 Edelweiss Housing
& Finance Limited &
¥24,97,206.55 | EARC TRUST SC-418

12.10.2023

Possession

Physical

Limits Of G.P. Yerkheda, Bhushan Nagar, New Yerkheda Bhi
Plot Remeaning Portion House To Be Sold. South: 25 Ft. Wide Layout Road North: Plot No.27

Schedule of the Property: All That Piece And Of The Property S. No 112/2, Plot No.26b Gram Panchayat House No.292, M/S.
Kh. No.167 (Old) & 112/2 (New), Admeasuring Land Area 831.25 Sq.Ft. Adopted, Built Up Area 1160 Sq.Ft. Kamptee Road, Mouza Yerhhed Within
ushan Nagar, Tah-Kamptee, Dist.Nagpur, Pin-441002. East: Khasra No-112/1 West:

.No.11/2, PH. No.16,

Loan Account No: LNAGLAP0000034183
2. 1. Mr. Ashok R Mehere (“Borrower”)
2. Vaishali Ashok Mehere (Co-Borrower)

09-04-2021

Rs.15,15,780.94/-

Edelweiss Housing
Finance Limited &
EARC TRUST 447

13.10.2023.

Possession

Physical

Schedule of the Property: All That Peace And Parcel Of The Property Bearing Corporation House No.504-Ka-2, Unit No-B-7, Lower Ground Floor
“Sagata Complex ‘Admaesuring 17.948 Sq.Ft.(Super Build Up 21.537 Sq. Mtr. / 231.824sq.Ft.) City Survey No21/, Kh No.15/7, Sheet No-187/A/14,
Near Lumbani Nagar, Ward No- 74, Mouza Jaitala Hingana Road , Tahsil & District Nagpur-440016 Bounded As: On The East: Plot Of Godeshwar
On The West: Shivalik Complex On The North: Hingana Road On The South: Unit No-B-8

Loan Account No: 1173930 1) M/s. Rajdhani Bazar (Borrower) 2)
Kanchan Sunil vaswani, 3) Mukesh Hundraj Vaswani, 4) Shym
Hunrajmal Waswani, 5) Sunil Hundrajmal Waswani, 6) Vijay
Hundrajmal Vaswani (Co-borrowers)

08-06-2022 HDB Financial Physical
& Services Limited. & |10.10.2023 Possyession
X 77,66,471/- |[EARC TRUST SC-482

Schedule of the Property: All That Piece And Parcel Of Land Bearing Nazul Plot 105,106, 107 , 108, Block No.8, Admeasuring Area Of 1492
Sq.Fts In Bearing City Survey No. 267, Sheet No.9, Corporation House N0.910, Ward No.58, Mouza : Jaripatka, Tah And Dist : Nagpur And With
R.C.C Construction Covering A Built Up Area Of 92.90 Sq Mts With Boundaries: East: Residence Of Kalumal Karamchandani West: Street Then
Residence Of Thakur Jagyasi North: Residence Of Hariram Choitram Kewalramani South: Road And Then Residence Of Arjundas Tailor

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned above and interest thereon.

Place: Nagpur

Date: 14.10.2023

@Edelweiss

Asset Reconstruction

Sd/- Authorized Officer
Edelweiss Asset Reconstruction Company Limited

outstanding amount are as below.

A\ AXIS BANK LTD.

Public Notice for - Auction of Pledged Assets being Gold Ornaments

The Borrowers, in specific and the public in general are hereby notified that public auction of the Gold Ornaments
pledged in the below accounts is proposed to be conducted by the Axis Bank Ltd. at the below mentioned Branches.
The below mentioned Borrowers have availed the credit facility from the Axis Bank Limited against the pledge of
Gold Ornaments ("Gold Loan Facility") in favour of the Bank towards the security. The Demand notices were
issued to the Borrowers/Guarantors calling upon the Borrowers/Guarantors to pay their outstanding amount
towards the Gold loan facility availed. As the Borrowers/Guarantors have failed to repay the outstanding loan
amount, the bank is constrained to invoke the pledged and propose to conduct an E-auction sale of pledged gold
ornaments more particularly described in schedule of property hereunder on 25/10/2023 at 12.30 pm to 3.30 pm
on"As is Where is", "As is What is" "Whatever There is" and "No Recourse Basis". Details of Borrowers and

Customer Name Loan A/c.No. Outstanding Date of Gross Net
Amount Recall Notice Wt. Wt.
Branch Name : AKOT, [MAH]
Nitin Tryambakrao Lokhande XXXXXXXXXXX1438 146120.65 | 25/08/2023 ‘ 53.740 ‘ 52.800
Branch Name : AMRAVATI [MH]
Rahul Subhashrao Lokhande XXXXXXXXXXX7401 104915.00 | 25/08/2023 32.100 27.300
Kalpana Laxman Yadav XXXXXXXXXXX5684 32072.00 25/08/2023 9.000 8.400
Branch Name : ANJANGAON AMRAVATI[MH]
Dinesh Devrao Matkar ‘ XXXXXXXXXXX8194 ‘ 98988.25 ‘ 25/08/2023 ‘ 30.750 ‘ 25.500
Branch Name :BRAMHAPURI [MH]
Praful Ravindra Dange ‘ XXXXXXXXXXX7 167 ‘ 45120.00 ‘ 25/08/2023 ‘ 18.200 ‘ 14.500
Branch Name : DARYAPUR BANOSA AMRAVATI [MH]
Manda Sanjayrao Manohare XXXXXXXXXXX5646 60540.00 30/05/2023 21.020 18.300
Sudhir Sureshrao Yeole XXXXXXXXXXX2406 27184.00 30/05/2023 10.740 8.950
Branch Name : DURGAPUR [MH]
Sudhakar Kashinath Itekar | xooo0000007589 | 104939.00 | 200412023 | 31440 | 31300
Branch Name : KAMPTEE [MH]
Sunita Ganeshsingh Thakur ‘ OHXXHXXKXB5 ] ‘ 40916.00 ‘ 30/05/2023 ‘ 11.600 ‘ 11.200
Branch Name : KATOL [MH]
Mukesh Sukhdev Appa ‘ XXXXXXXXXXX6330 ‘ 58301.00 ‘ 25/08/2023 ‘ 15.050 ‘ 15.000
Branch Name : WADI, NAGPUR NAG [MH]
Mamta Ramesh Pal ‘ XXXXXXXXXXX2889 ‘ 80124.00 ‘ 25/08/2023 ‘ 24.300 ‘ 23.610
Branch Name : WANI [MH]
Vijay Vitthalrao Pidurkar ‘ XXXXXXXXXXX6042 ‘ 157102.00 ‘ 25/08/2023 ‘ 58.270 ‘ 44.560
Branch Name : WARUD [MH]
Ramanand Ajabrao Kute XXXXXXXXXXX5804 206100.00 | 20/09/2023 57.110 55.600
Vishnu Sadashiorao Yawale XXXXXXXXXXX5908 97731.00 25/08/2023 37.060 29.500

Place : Maharashtra

Authorized Signatory
Axis Bank LTD.

Axis Bank Ltd. has the authority to remove account/change the auction date without any prior notice. Auction will be
held online on https://gold.samil.in between 12.30 pm to 3.30 pm.
For detailed Terms and conditions, please log into given website https://gold.samil.in

The Indian Express.

For the Indian Intelligent.

| unearth the truth
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